1909 Oral Answers

Shri H. G. Vaishnav: May I know,
Sir, the number of cases in Hyderabad
State?

Shri A. P. Jain: I would require
notice.

Sardar Hukam Singh: May I know,
Sir, the number of cases where such
transgressions were condoned?

Shri A. P. Jain: I cannot give any
figures.

SABARMATI SCHEME

*1877. Shri S. G. Parikh: (a) Will
the Minister of Planning be pleased to
state whrether it is likely that Sabar-
mati Scheme will be taken up in the
First Five Year Plan so as to serve
North Gujarat area?

(b) Are Government aware that some
preliminary work has been done for
this Scheme?

(c) Are Government also aware that
the area which is likely to be served
by this scheme is a very dry area and
particularly there is shortage of rain
every year?

(d) Are Government also aware that
this particular land is very fertile and,
given the irrigation facilities, bumper
crop would be available?

The Minister of Finance (Shri C. D,
Deshmukh): (a) to (d). The Sabarmati
Scheme is under investigation by the
Central Water and Power Commission
and the project report is not yet ready.
The scheme has not been considered by
the Planning Commission for inclusion
in the Five Year Plan.
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TENDERS FOR THREAD-BALL FACTORY

*1878. Giani G. S. Musafir: Will the
NtIinister of Rehabilitation be pleased to
state:

(a) whether it is a fact that annual
rental tenders for Thread-ball Factory
of M/s Mohd. Farooq Yahyia of Sadar
Bazar. Delhi, by a person who did not
deposit even the required earnest
money for the tender beforehand, has
been accepted;

(b) whether there were a few other
tenderers also for the said tender who
fulfilled all the necessary conditions
and who also bid the higher amount
for the contract;
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(c) it the answers to parts (a) and
(b) above be in the affirmative, the
reasons for such irregularities;

(d) whether it is a fact that a pre-
vious tender for the same factory was
accepted in the last year and was
subsequently cancelled; and

(e) if so, what are the reasons there-
for? .

The Minister of Rehabilitation (Shri
A, P. Jain): (a) and (b). The person
whose tender was accepted had deposit-
ed Rs. 200 through a cheque which was
guaranteed as good for payment by the
Bank instead of depositing that money
in the Imperial Bank of India. There
were also minor irregularities in the
case of other two tenderers but they
were condoned. The accepted tender
was the most advantageous to Govern-
ment and was, therefore, accepted.

(c) Does not arise. The most
advantageous tender was accepted.

(d) and (e). No. The tender could
be accepted only after the approval of
the Custodian General, but through an
oversight a letter of acceptance was
issued by the Custodian without obtain-
ing the approval of the Custodian
General. When the matter came to the
Custodian General he refused to confirm
the acceptance which varied the terms
and conditions laid down in the tender
notice. Complaints against the
acceptance were also received by the
Rehabilitation Minister who upheld the
action of the Custodian General.

a WS 0 Pl - - o S
S wd £ Sen S 2wl
de ¢ &l Fla S O yslale g5
? dala gpe g OB e s5A
[Giani G. S. Musafir: Is it a rule that
no money would be accepted by cheque

and that it should be deposited in the
treasury in cash.]
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